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NOTIFICATION 
 
 
 
Sub: Banking Regulation Act, 1949 (As Applicable to Co-operative Societies)-Sections 45ZC(3) and 
ZE(4) - Form of inventory to be prepared by cooperative banks while returning articles left in safe 
custody and permitting the removal of contents of safety lockers 
 
 
In exercise of the powers conferred on the Reserve Bank of India by sub-Section (3) of Section 45 ZC and 

sub-Section (4) of section 45 ZE read with Section 56 of the Banking Regulation Act, 1949, the Reserve Bank 

of India hereby directs that the inventory to be prepared before returning articles left in safe custody and the 

inventory to be prepared before permitting removal of the contents of a safety locker, shall respectively be in 

the appropriate Forms set out as enclosed or as near thereto as circumstances require. 

(P.D.Ojha)
Executive Director

Dated: 29 March 1985 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 



 
Form of Inventory of articles left in safe custody with banking company
(Section 45ZC (3) of the Banking Regulation Act, 1949(AACS)) 

The following inventory of articles left in safe custody with ___________________________________ branch, 
by Shri/Smt. _______________________ (deceased) under an agreement/receipt dated _____ was taken on 
this, ______________ day of ______________ 20 ________. 

Sr. No. De  scription of Articles
in Safety Locker 

Other  Identifying Particulars, if 
any 

      
     

The above inventory was taken in the presence of : 

1.Shri/Smt.______________(Nominee)   OR         Shri/Smt.___________________________  

                                                                                  (Appointed on behalf of minor Nominee) 

Address               _____ _______________     Address________________________________ 

Signature______________________________Signature________________________________ 

2. Witness(es) with name/s, address/es and signature/s 

------------------------------------------------------------------------------------------------------------------------------   

I, Shri/Smt. _____________________________ (Nominee / appointed on behalf of minor Nominee) hereby 
acknowledge receipt of the articles comprised and set out in the above inventory together with a copy of the said 
inventory. 

Shri/Smt.______________________   (Nominee)  Shri/Smt. _______________________  

                                                                               (Appointed on behalf of minor Nominee) 

Signature ______________________                    Signature _______________________ 

Date & Place____________________                 Date & Place _______________________ 

--------------------------------------------------------------------------------------------------------------------------------Form of 
Inventory of Contents of
Safety Locker Hired from Co-operative bank
(Section 45ZE (4) of the Banking Regulation Act, 1949(As Applicable to Cooperative Societies) 

 

 

 



 

The following inventory of contents of Safety Locker No. ____________ located in the Safe  

Deposit Vault of ________________, __________________ Branch at ______________. 

* hired by Shri/Smt. ________________________________ deceased in his/her sole name. 

* hired by Shri/Smt.(i)   ________________________________ (deceased)
   (i _ J                           i)  _______________________________   ointly
                                                    (iii)         ________________________________ 

was taken on this _______________ day of _____________ 20___. 

Sr. No. De nscriptio  of Articles 
in Safety Locker 

Other Identifying  
Particulars, if any 

      
      

For the purpose of inventory, access to the locker was given to the nominee/and the surviving hirers, 

• w ho produced the key to the locker.  
• b y breaking open the locker under his/her/their instructions.  

The above inventory was taken in the presence of: 

1    (N      .Shri/Smt._______________________  ominee)    ___________________
    Address  ___________________________                                                  (Signature) 

                                    or 

1 (N _.Shri/Smt.__________________________  ominee)        ___________________
      Address ___________________________                                                  (Signature) 

                                   and 

  _  Shri/Smt.__________________________                        ___________________
    Address ___________________________                                                    (Signature) 

      _ S o  Shri/Smt.__________________________    ___________________  urvivors f 
     Address __________________________                            (Signature)                      joint hirers 

2.  Witness(es) with name, address(es) and signature/s:  

*    I, Shri/Smt. ________________________________ (Nominee) 

*  We, Shri/Smt. _______________________________ (Nominee), Shri/Smt. ________________________ 
and Shri/Smt. _________________________ the survivors of the joint hirers, hereby acknowledge the receipt of 
the contents of the safety locker comprised in and set out in the above inventory together with a copy of the said 



inventory. 

Shri/Smt.______________________ (Nominee)    Shri/Smt.______________________(Survivor) 
 

S S _ignature______________________                 ignature ___________________________
 

Date & Place____________________                Date & Place ____________________________ 

                                                                                  Shri/Smt. _____________________________  

                                                                                                         (Survivor) 

                                                                                 Signature______________________________ 
                                                                                 Date & Place_____________________ 

(* Delete whichever is not applicable) 

 
 
 
 
 
 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

 
 


	RBI/ 2010-11/97
	Master Circular on Customer Service - UCBs

	Urban Banks Department, Central Office, 1 Floor, Garment House, Worli, Mumbai - 400 018
	           1      Introduction  
	2      Service at the Counters 
	2.1   Business and working hours
	2.6 Uninterrupted Service
	3.1 Savings bank passbooks/ statement of accounts
	8 Identity badges




	 
	  22     Fair Practices Code - Display of Bank/ Service Charges   
	26  Immediate Credit of Outstation Cheques
	26.1 Non-scheduled UCBs should afford immediate credit for all outstation cheques upto the value of Rs. 5,000 tendered by individual account holders, provided they are satisfied about proper conduct of the accounts. These arrangements should be scrupulously followed. The banks may recover usual collection charges in respect of outstation cheques. The banks should not wait for customers' requests for the facility but should, as a matter of normal course, provide this service. However, in respect of local cheques, the banks may extend the facility of affording immediate credit upto Rs. 5,000 to customers who wish to avail of the facility and are prepared to bear charges for the same. 
	27     Time frame for collection of cheques
	27.2 Implementation and Accountability

	28.   Additional Measures for Quicker Collection of Outstation Instruments
	Primary (urban) co-operative banks should initiate the following additional measures to reduce the time taken for realization of cheques:
	29.6     Issue of Duplicate Demand Draft
	29.8 Nomination facilities






